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File No. 109-46/EPE

The Member Secretary,
State Environment Impact Assessment Authority (SElAA),
Qr No.5RF-211, Unit IX,
Bhubaneswar - 751 022.
E·mail: seiaaorissa@gmail.com

To

.... ".,

Sub: Certified report of the status of compliance of project for consideration during
appraisal by EAC-reg.

Ref: SEIAA letter No.434/SEIAAlENV dated 16.08.2011.

Sir,

I am directed to refer to the above subject and to inform that Mis Z-Estates Pvt.
Ltd, Bhubaneswar has requested a certified copy of the compliance report from the Regional
Office of the existing project. Further, it has also been informed that the certified copy of
monitoring reports is required by them to comply with the requirements of MoEF Circular No.
J-IlOl1l618/2010-IA-II (1), dated so" May, 2012.' The project was monitored on 05.02.2015 at
site and its latest status onithe point-wise conditions of the environmental clearance of the
existing project is enclosed for which environmental clearance was earlier accorded by the
SEJAA, Odisha.

Yours faithfully,

It is also recommended that environmental clearance for the proposed
modification of the project may be given after verification by the Ministry of Environment,
Forests & Climate Change, Eastern Regional Office, Bhubaneswar on all the non compliances
and are also duly attended to by the project.

Ene!: As above

~~
(Dr. S. KERKETTA)

DIRECTOR (S)
'.;

Copy to:
1. File No.1 06-211EPE and 106-1 021EPE.
2. Sri Tapan Kumar Mohanty, (M.O), Mis Z-Estates Pvt. Ltd., M4/34, AcharyaVihar,

Bhubanewar-751013.
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Part A

Conditions require immediate attention:

1. Monitoring of groundwater level should be carried out by construction new piezometers
and implementation of the same requires immediate attention.

2. As per the condition, groundwater shall not be extracted for construction work, however,
permission from the Central Groundwater Authority has been taken to draw groundwater
which is in violation to the condition.

".
3. The following observation require immediate compliance:

I. Water supply and sanitation for all the working force need to be improved. The water
supplied for drinking is to be ensured that it is pure and safe for drinking.

11. All the mobile toilets constructed for the workers require regular cleaning and
maintenance. It was noted that the living condition of both the hutments is not
hygienic. This needs immediate attention. All the soak pits so constructed are to be
properly maintained and should be adequate capacity.

111. The drainage system at places where the labourers are living is very bad. Dirty water
was found to be stagnant at the low-lying areas surrounding the temporary hutments.
These places need to be cleaned and proper drainage to be ensured.

IV. It was observed that two large low lying areas of stagnant water. As these water
bodies are located near to the labour hutments, the stagnant water should be treated
for prevention of mosquito breeding. It requires immediate attention.

v. Allover the surroundings of the construction areas, it was noted that poly-bags,
plastic glasses, etc. have been thrown and the living areas of the labour force has
been made dirty. The project authorities should ensure clean and healthy environment
in the working as well as dwelling units.

r!~
(Dr. S Kerketta)

Director (S)

3. Other Observation:

I. The project has constructed a Club House without envirorunental clearance. It is a
serious violation ofEIA Notification, 2006.

11. EPF and ESIC should be acquired for all the labour force to benefit their families.
Ill. Creche should be.provided to the children of all the workers.
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Part B

Monitoring report on status of compliance of Environment Clearance and
Environmental Management.

1. Name of the Project
..
"

2. No. & Date of Clearance

3. Address of
Correspondence

G-

4. Date of site visit

Construction of Housing Colony and Shopping Mall
of Mis Z-Estates Pvt. Ltd., at Kalarahanga,
Bhubaneswar.

Sri Tapan Kumar Mohanty, (M.D)
Mis Z-Estates Pvt. Ltd.,
M4/34, Acharya Vihar,
Bhubanewar-7S1 0 13.

No.434/SEIAAlENV dated 16.08.2011

05.02.2015

STATUS OF IMPLEMENTATION OF STIPULATED CONDITINS:

The project was visited by Dr. S. Kerketta, Director (S) and Shri M.R. Prasad, Research Officer
on 05.02.2015 at site to oversee implementation of stipulated environmental clearance
conditions. The officials who-were present at the site during site inspection were Shri Dushmant
Patro, General Manager, Shl'i Parthasarathy Panda, DGM, Shri Sibabrata Sinha, Sr. Project
Manager, Shri Radha Prasad Das, Administration& HR Head. The project is for construction of
blocks of B+G+ 12 - 6 numbers, B+G+ 12 - 17 numbers, B+G+ 19 - 2 numbers, B+G+24-1
number. Presently, construction of the project is in progress; structure has been completed for 8
nos. The status of implementation of conditions of environmental clearance is as follows:

I. GENERAL CONDITIONS:
0'

i) The applicant (Project proponents) will take necessary measures for prevention, control
and mitigation of Air Pollution, Water Pollution, Noise Pollution and Land Pollution
including solid waste management as mentioned by them in Form-I, F01111-1A and
Environment Management Plan (EMP) in compliance with the prescribed statutory
norms and standards.

Status of Compliance:

The project has obtained Consent to Establish from the Odisha State Pollution Control
Board, vide letter No. 2478/Ind-II-NOC-S439 dated 16.02.2012 and is valid for a period
of five years. Details on the Consent to Operate from the OSPCB are to be submitted to
this Office after completion of the construction work.

ii) The applicant will take statutory clearance/approval / permissions from the concerned
authorities in respect of the project as and when required.

Status of Compliance:

The project has also taken NOC from the Central Ground Water Authority, Ministry of
Water Resources, Govt. of India for withdrawal of ground water vide letter No. 21-
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4(287)/SERlCGWAJ2011-140 dated 23.02.2011 for drawing groundwater 1100 m3/day
through proposed 8 numbers bore wells. Monitoring of groundwater level should be
carried out by construction new piezometers w_t1ich implementation of the same
requires immediate attention. ..

iii) The applicant will submit half-yearly compliance report on post-environmental
monitoring in respect of the stipulated terms and conditions in the Environmental
Clearance to the State Environmental Impact Assessment Authority, (SEIAA, Orissa) on
the I SI June and 1SI December of each calendar year.

Status of Compliance:

Two half yearly progress reports have been being submitted to this Office since last year.

iv) The project proponent shall obtain Periodic Occupancy Renewal Certificate from the
competent authority at an interval of 3 to 5 years as per the provisions of ational
Building Code (NBC) 2005.

Status of Compliance:

Presently the building is under construction stage. It has been stated that the condition
would be complied with after completion and commissioning of the project.

v) The project proponent shall comply all the conditions stipulated by the Bhubaneswar
Development Authority, (BDA) in its building plan approval letter issued vide letter No.
BP 2B-3415/1 0/7398/BPIBDA, Bhubaneswar, dated 26.04.2011.

Status of Compliance: ..~..

The project has stated that they are complying the conditions.

vi) The project proponent shall provide 16 (sixteen) m wide open space all around the 02
(r.N'0) nos. of B+G+19, 16 m wide open space for 1 (one) no. of B+G+24, 13 m wide
open space for 17 nos. of B+G+ 14, and 12 m wide open space for 06 m Of B+G+ 12 m of
building blocks for movement of fire engine as per provisions of National building Code
(NBC)-2005 and as recommended by Fire Prevention Officer, Orissa.

Status of Compliance:

It is stated that the condition will be complied with after all construction activities are
completed.

vii) The project proponent shall comply to all the conditions stipulated by the Fire Prevention
Officer, Orissa.

Status of Compliance:

It is stated that all the conditions with regard to Fire Protection measures would be
complied with.

..\;.
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.' viii) The project proponent shall comply to all the conditions stipulated by the Air Port
Authority of India in its NOC for height clearance issued vide letter No.
AAI/ERINOC/(274110)/200-202 dated 07.02.201l.

Status of Compliance:

It is stated that the conditions would be complied with.

ix) The applicant will adopt the prescribed n011115and standards provided in the National
Building Code of Indf~, 2005, specially relating to:

,!;..

a) Fire protection and life safety of occupants of the buildings.
b) Safety of personnel during construction, operation and demolition of buildings.
c) Day lighting and natural ventilation of buildings.
d) Safety from electrical fire, shock and lighting of the buildings.
e) Air-conditioning, heating and mechanical ventilation of the buildings.
f) Acoustics and noise control of the buildings.
g) Maintenance and-functioning with emissions from generators supplying power to

common space/ residential area in case of power failure along with fuel handling /
storage.

h) Installation of lifts and escalators in the buildings.
i) Water supply, drainage and sanitation including solid waste management.
j) Landscaping of surrounding areas of the buildings.

Status of Compliance:

It has been stated that most of the conditions would be complied with after the
completion of the construction works. However, as observed at site, it was noted that:

i. Water supply and sanitation for all the working force need to be improved. The
water supplied for drinking is to be ensured that it is pure and safe for
drinking.

ii. All the make shift toilets constructed for the workers require regular cleaning
and maintenance. It was noted that the living condition of both the hutments is
not hygienic. Tliis needs immediate attention. All the soak pits so constructed
are to be properly maintained and should be adequate capacity.

iii. The drainage system at places where the labourers are living is very bad. Dirty
water was found to be stagnant at the low-lying areas surrounding the
temporary hutments. These places need to be cleaned and proper drainage to
be ensured.

iv. It was observed that two large low lying areas of stagnant water. As these water
bodies are located near to the labour hutments, the stagnant water should be
treated for prevention of mosquito breeding. It requires immediate attention.

v. All over the surroundings of the construction areas, it was noted that poly bags,
plastic glasses, etc. have been thrown and the living areas of the labour force
has been made dirty. The project authorities should ensure clean and healthy
environment in the working as well as dwelling units.
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II. SPECIAL CONDITIONS

A) CONSTRUCTION PHASE

i) No groundwater shall be extracted for the project work at any stage during construction
phase.

Status of Compliance:

The project has also taken NOC from the Central Ground Water Authority, Ministry of
Water Resources, Govt. of India for withdrawal of groundwater vide letter o. 21-
4(287)/SERlCGWAl2011-140 dated 23.02.2011 for drawing groundwater 1100 m3/day
through proposed 8 numbers bore wells. It is in violation to the condition.

ii) Provisions shall be made for the housing of construction labourers within the site with all
necessary infrastructure and facilities such as fuel for cooking, mobile toilets, mobile
STP, safe drinking water, medical health care, creche etc. The housing may be in the
form of temporary structures to be removed after the:completion of the project.

Status of Compliance:

It has been stated that there are about 700 - 750 workers engaged in the project. The
labourers are being provided through another agency, SIMPLEX, which has undertaken
all the civil construction in the project. Provision has been made for housing all these
labourers in temporary sheds. Poor conditions on health and hygiene have been noted in
these locations. Project should ensure pure and safe drinking water and clean and healthy
surroundings in the location. ~

iii) A First-Aid Room will be provided 111 the project site both during construction and
operation of the proj ect.

Status of Compliance:

It has been provided with.

iv) All the top soil excavated during construction activities should be stored separately for
use in land filling, horticulture/ landscape development within the project site.

Status of Compliance:

No topsoil generation seen from the project area. However, topsoil is borrowed from the
nearby areas for development of greenely.

.t.

v) Disposal of muck during construction phase should not create any adverse effect on the
neighbouring communities and will be disposed off taking the necessary precautions for
general safety and health aspects of people only in approval sites with the approval of
competent authority.
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· ..
Status of Compliance:

It was noted that all the muck generated during the construction works has been dumped
within the boundary of the project. Therefore, no inconvenience has been seen in the
neighbouring areas.

vi) Soil and ground water samples will be tested to ascertain that there is no threat to ground
water quality by leaching of heavy metals and other toxic contaminants.

Status of Compliance:

It is stated that the condition has been complied with and there is no threat to the
groundwater quality. But, the project should carry out a study on this and ascertain
impact of construction, if any.

vii) Construction spoils, including bituminous material and other hazardous materials should
not be allowed to contaminate watercourses, ground water and dump sites by following
safe dumping/disposal practical as per statutory rules and n01111Swith necessary approval
of the Orissa Pollution Control Board.

Status of Compliance:

This condition is being complied with.

viii) The diesel generator sets to be used during construction phase shall be low sulfur diesel
type and should conform to Environment (Protection) Rules 1986 prescribed for air
emission and noise standards.

Status of Compliance:

Presently there are six DO sets operating in the projects. The emission from the DO Set
has been stated to be complying with the norms.

ix) The diesel required for operating DO sets shall be stored in underground tanks and if
required, clearance from the Chief Controller of Explosives shall be taken.

Status of Compliance:

Diesel is stored in HDPE drums on concrete floor and the consumption of diesel per hour
is 98.5 liters.

x) Vehicles used for bringing construction materials to the site should be in good condition
and should have a pollution check certificate, covered and conform to statutory air and
noise emission standards and should be operated only during non-peak hours of the day.

Status of Compliance:

It was stated that the condition is being complied with. The construction materials are
transported during the daytime only.

xi) Ambient noise levels should conform to residential standards both during day and night.
Incremental pollution loads on the ambient air and noise quality should be closely
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f.. It

monitored during construction phase. Adequate measures should be taken to reduce
ambient air and noise level during construction phase, so as to conform to the stipulated
standards by CPCB/OPCB.

Status of Compliance:

The Air quality monitoring and noise quality monitoring is being carried out through the
consultant, MIs S.S. Environics (India) Pvt. Ltd. From the report, it is noted that all the
parameters are found to be within prescribed limits.

xii) Fly ash bricks should be used as building material in the construction as per the
provisions of Fly Ash otification of September, 1999 and as amended thereafter.

Status of Compliance:

It is observed at site that fly ash bricks are being used for civil construction works.

xiii) Ready mixed concrete would be used in building construction.

Status of Compliance:

The condition is being complied with.

xiv) Storm water control and its re-used should be as per CGWB and BIS standards for these
applications.

Status of Compliance:

It is stated that storm water will be reused for plantation and other dust suppression
activities after settling.

xv) Water demand during construction should be optimized by adopting best practices
without compromising quality.

Status of Compliance:

It is noted that about 50 KLD of water is now being consumed for the constriction work
which is being provided through water tankers.

xvi) Separation of grey and black water supplies and collection should be done by the use of
dual plumbing line. Grey and black water should be treated separately before
recycling/reuse.

Status of Compliance:

It is stated that the condition would be complied after the completion and commissioning
of the project. Provision for separation of the same has been incorporated in the building
plan.

xvii) Fixtures for showers, toilet flushing and drinking water should be low flow typed and
restricted to requirements by use of aerators, avoiding wastage pressure reducing devices
or sensor based controls.
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Status of Compliance:

Presently civil construction is underway and it IS stated that the condition would be
strictly complied with by the project.

xviii) Use of glass may be maximum up to 40% of total outer wall area to reduce the energy
consumption and load on air-conditioning, if necessary, high quality double glass with
special reflective coating may be used in the windows.

Status of Compliance:
'3,

It is stated by the project that glass will be used below 40% in the construction of the
outer wall. In the outer wall of model building, about 15-20% glass has been used.

xix) Roof should meet the prescribed requirement as per Energy Conservation Building Code
by using appropriate thermal insulation material.

Status of Compliance:
"

The building is being constructed by following Energy Conservation Building Code. The
roofs will be insulated to minimize the heat gain. Roof and wall insulation shall be
planned to conserve energy. Details on various other energy conservation methods
should be intimated to this office.

xx) Opaque wall should meet prescriptive requirements as per Energy Conservation Building
Code.

Status of Compliance:

The condition is being complied with.

xxi) The approval of the competent authority shall be obtained for structural safety of the
buildings due to earthquake, adequacy of fire fighting equipments etc. as per National
Building Code of India, 2005 including protection measures from lightning etc.

Status of Compliance:

From the discussions with the project authorities, it is noted that Zone-III Seismic Load
Design has been undertaken for earthquake protection and all rules and regulations
applicable as per National Building Code of India, 2005 for the project would be
followed. It was also stated that approval from Competent Authority (Jamia Millia
Islamia) for structure safety of the building has been obtained. Copy of the same has
not been submitted to this office.

'j

xxii) Regular supervision of the above and other measures for monitoring should be in place
all through the construction phase to avoid disturbances and pollution to the
surroundings.
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Status of Compliance:

A safety supervisor has been deployed to look after all safety measures at the
construction site. Monitoring of noise level, air quality, etc. is being carried out by
environmental consultant, Mis S.S. Environics Pvt. Ltd.,

B) OPERATION PHASE: Not applicable as construction is in progress.

C) Other Observation:

1. The project has constructed a Club House without environmental clearance. It
is a violation of EIA Notification, 2006.

2. EPF and ESIC should be acquired for all the labour force to benefit their
families.

3. Creche should be provided to the children of all the workers.

(D~~A)
DIRECTOR (S)
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File No. 109-46/EPE

To
The Member Secretary,
State Environment Impact Assessment Authority (SEIAA),
Qr. No.5RF-2/1, Unit IX,
Bhubaneswar - 751 022.

I';I
"

Sub: Construction of Housing Colony and Shopping Mall of MIs Z-Estates Pvt. Etd at
Kalarahanga, Bhubaneswar,

Ref: SEIAA letter No.434/SEIAAlENV datec 16.08.2011.

Sir,
I am directed to refer to the above subject and to inform that the construction of housing

colony and shopping mall of MIs Z-Estates Pvt. Ltd. at Kalarahang, Bhubaneswar was visited by
Regional Office on 07.07.2015,· to review the latest status of compliance based on the reply
provided by the project vide letfer NO.ZEPLlI5-16/003 dated 15.05.20 IS. The reply was sent by
the project to the Regional Office based on the observation made during the visit of the project
site dated 05.02.2015.

The status of compliance submitted by the project has been reviewed and the comments
of the Regional Office after site visit are enclosed as Annexure-I for further. necessary action by
the Ministry.

EncJ: As above

(Dr. S. KERKETT A)
DIRECTOR (S)
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......
Annexure - I

2. As per the condition; Groundwater IS not being As per the condition, there
groundwater shall not be extracted from bore well for the is no permission to extract
extracted for construction purpose of construction. Only for groundwater at any stage
work, however, the purpose of drinking purposes, during construction stage
permission from the the water of bore well is being of the project. However,
Central Groundwater used. A huge artificial pond at site permission has been taken
Authority has been taken has been created to hold storm from the Central
to draw groundwater water which IS catering to the Groundwater Authority to
which IS 111 violation to water requirement of the draw 1100 m3/day of
the condition. construction throughout the year. groundwater on

23.11.2011 w~s 1

violation of EC condition.-The project should
immediately inform the
concerned authority

~.
No.
1.

Comments of the
Regional Office

Observation of the Reply of the project
Regional Office
Monitoring of The groundwater level from the
groundwater level should exisnng bore wells IS being
be carried out by monitored by new piezometers and
construction of new the same will be continuously
piezometers and monitored at every SIX months
compliance of the same interval to study the changes.
requires immediate
attention. ~.

Groundwater level from
the ground surface IS

being carried out by the
project at four locations
within the project area.

It has been found that
groundwater level is being
monitored by mobile
piezometers instead of
fixed type. As the mobile
piezometers are being
used for monitoring of
groundwater level, a time
senes data cannot be
drawn to ascertain
fluctuation of groundwater
level 111 a particular
interval. Therefore, the
project should monitor the
level and quality of
groundwater table
regularly by installing
piezometers.

While the level of
groundwater is monitored
from the bore wells, the
project should also
monitor the depth of water
available in the wells.
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3.

4.

5.

6.

Water supply and
sanitation for all the
working force need to be
improved. The water
supplied for drinking is to
be ensured that it is pure
and safe for drinking.

All the mobile toilets
constructed for the
workers require regular
cleaning and
maintenance. Further, the
living condition of both
the hutments IS not
hygienic. This needs
immediate attention. All
the soak pits so
constructed are to be
properly maintained and
should be of adequate
capacity.

Water supply has been made for
drinking purpose of the workers.
Drinking water is being stored in
tanks/containers meant for
drinking purpose from authorized
drinking suppliers. Septic tanks
and soak pits have been created for
toi let and urinal of the workers and
staff.
All the mobile toilets are being
cleaned and sanitized on daily
basis and surroundings of the
workers camp area IS being
cleaned on daily basis. Both the
hutment area is cleaned from all
plastic garbage and being
maintained neat.

The drainage system Pukka drains have been made for
where all the labourers the hutments connecting from the
are living IS very bad. bath area/wash area to the pit.
Dirty water was found to ow stagnation of water IS

be stagnant at the low- cleared. Regular sprinkling of
lying areas surrounding disinfectants are being done on
the temporary hutments. daily basis with a dedicated
These places need to be housekeeping supervisor.
cleaned and proper
drainage to be ensured.
There are two large low The large low lying areas are
lying areas of stagnant being treated with mosquito
water and are located fogging and around 550 numbers
near to the labour of 'Tilapia' fish are left 111 the
hutments. The stagnant stagnated water for purpose of
water should be treated keeping water clean.
for prevention of

During visit, sanitation
and general housekeeping
of the labour camp was
found to be satisfactory.
The condition is complied
with.

regarding drawl of
ground water and
regularize the violation.
The project should also
inform the details of the
water used during
construction phase so far
and source of its
procurement along with
documentary evidences.

During visit, mobile
toilets, sanitation and
general housekeeping of
the labour camp was
found to be satisfactory.
The condition is complied
with.

- During visit, the concrete
drains have been provided
in the labour camps. The
condition IS complied
with.

Even though regular
mosquito fogging is being
carried out in the labour
camp including providing
Tiapia fish 111 the low
lying stagnated water, de-
weeding of all the grasses
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mosquito breeding. It

r..: requires immediate_.' attention.

should be made. Regular
health check up of the
labour force should also
be carried out under
Contractors All Risk
Insurance (CAR) Policy.
During visit, the
surrounding of the
construction area has been
cleaned up and plastic
bags and cups have also
been removed and a good
housekeeping has been
maintained 111 the labour
camps.

of theThe surroundingAll over the surroundings
of the construction areas,
it was noted that poly-
bags, plastic glasses, etc.
have been thrown and the
living areas of the labour
force has been made
dirty. It should be
ensured to keep clean and
healthy environment. :.

7.
construction area IS cleaned and
cleared from poly bags and plastic
bags and being maintained clean.

The condition has been
complied with.

The permission of the club house
has been obtained from the
authority vide Bhubaneswar
Development Authority (BOA)
letter No.7398BP dated
06.04.20 II, Fire Prevention

" Officer, Bhubaneswar's letter
- No.383 dated 10.05.2011 and

SPCB letter No.2478/lnd-U-NOC-

A Club House has been8.
constructed without prior
environmental clearance.
It is a serious violation of
ETA Notification, 2006. It
requires clarification.

5439 dated 16.02.2011.
9. EPF and ESIC should be PF contributions for workers are The project has submitted

taken for all the labour being paid on monthly basis. All the EPF deposit
force to benefit their the workers are covered with statements of the
families. Contractors All Risk Insurance

.: (CAR) Policy which is applicable
for constructions instead of ESI.

outsourced agency
(Simplex Infrastructure
Ltd.) for the period
November, 2014 to April,
2015. All the workers
have also been covered
under CAR policy to take
care of their health.r---~------------------~~-----~~~------~--~~-+--~--~~------~--~

10. Creche should be Some of the female workers of the During visit, no children
provided to the children local area are coming with their have been seen 111 the
of all the workers. children who are not staying in the labour camp. However,

camp. A creche/play area IS the project admitted that
created and provided to the local labourers (female)
children of those construction are cornmg with their
workers. children for which creche

has been provided.

k~
(Dr. S. KERKETT A)

DIRECTOR (S)
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8 ANNEXURE-R4/H

)

EPABX: 256190912562847
Tel: 2562822. 2560955

Email: Paribesh l@O peboard.ort;
Website: www.ospcboard.org

STATE POLLUTION CONTROL BOARD, ODISHA
IOEPARThIENT Of t'OkEST AND ENVIRONMEI'lT. GOVERNMENT Of OOISIIAI

Parlbesh 8hawan. AlliS. Nilakanthanagar, Unit - VIII.
8hubaneswar-751 OIl, INDIA

Date: 1!t-1J-~~

To
The Member Secretary
SEIAA, Odisha,
Qrs, No.5RF·2/1
Unit-IX, Bhubaneswar.

Sub: OA No.11/2022/EZ - ZI Residents Welfare Association vs. Z-Estates PVI. Ltd. &
Others.

Ref: This Board letter No.8 I20 dtd.22.05.2023 and your letter dtd.28.12.2023 &
16.03.2024 addressed to Sri Tapan Kumar Mohanty, MD, Mis. Z-Estates Pvt. Ltd.
regarding submission of environmental compensation.

Sir,

The aforesaid OA has been finally disposed of by the Hon'ble NGT, EZB. Kolkata

vide their order dtd.O1.05.2023 with certain directions contained in para-48 of the order for

compliance by SEIAA, spes, CEGWB, MOEF&CC. A copy of the order has been

forwarded to you by the Board in the above referred letter. In the meantime, MA

No. 1512024 has been filed by the Applicant with a prayer at (a) which reads as follows:

a) "Direct the Respondents to show cause why the
criminal proceedings shall not be initiated for violation
of the order of the Hon'ble Tribunal dated t" May 2023
paragraph 48 (except point 0 & E).

The Board has tiled affidavit dtd.05.07.2024 indicating the step taken for

compliance of the direction dtd. 01.05.2023. The said affidavit has been taken note of by

the Hon 'ble Tribunal in their order dtd.08.07.2024 and further directed to file affidavit of

compliance with regard to the issue regarding DG Sets. Copy of the affidavit dtd5.07.2024

and order dtd.08.07.2024 are enclosed for your reference. In compliance to the order

dtd.08.07.2024 the Board has filed the affidavit dtd.20.08.2024 before the Hon'ble Tribunal

which has also been taken note of by the Hon'ble Tribunal in their order dtd.23.08.2024.

t opy of the affidavit dtd.20.08.2024 and order dtd.23.08.2024 are enclosed for reference.

In the meantime, it is informed by the Regional Officer, Bhubaneswar in his letter

No.3626 dld.12.11.2024 thai the SEIAA. Odisha vide letter No.433/SEIAA dtd.16.08.2011
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according environmental clearance for the aforesaid project ha impo ed a condition

.der the heading pecial ondition Operation Pha e as at ol.(v) as follow:

v) Diesel power generating et proposed a ource of back-up power for
lift ele at rand c mm n area illumination during operation pha e
hould be of enclo ed type and conform to Environmentl Protection

( P) Rule 1986. The height of the tack of DO sets hould be equal to
the height needed for the combined capacity of all proposed D ets
put together and should be more than the highest building height. Low

ulphur die el hould be used. The location of the DO ets may be
decided in con ultation with Odisha tate Pollution Control Board.
Care may be taken to avoid disposal of moke I pollutant from DO ets
in the residential area.

The height of the nearest building i more than 40 meter and the height fthe tack

connected to DO set i 6.06 meters. As such there is a gross violation of the condition

indicated above imposed while granting environmental clearance. Copy of the letter

No.3626 dtd.12.11.2024 is also enclosed for reference.

Hence, it i reque ted to please initiate appropriate action for violation of the

conditions of the environmental clearance indicated above against the aforesaid project. It

is pertinent to mention here that the SEIAA, Odisha is also impleaded as R.No.3 in the

aforesaid OA.

Encl: As above.
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